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GENTKMi AmlNlSTEATIvE TRIBUNAL,! JABALPUR BENCJi, JABALPUR 

Original Application No, 794 of 2004 

Jabalpur, this the 5th day of October,: 200 4

Hcn'ble a ir l M,P. Singh, Vice Chaiiman 
Hon'ble Shrl Madan Mohan,̂  Judicial Member

£hri Krishna Tripathi,' aged about 
29 yrs. S/o. S.B, Tripa-ttii, R/o, 6V4B,f
Saket Nagar, Bhopal. . . .  Applicant

(By Advocate -  Shri V, Tripathi on behalf o f 3:^ri 3. Paul)

v e r s u s

1, Union o f India, throu^ it *s  
secretary,* Ministry o f Defence 
jProduction,- Nev/ Delhi,

2, Union Public Service Cornrnis sion,- 
throxagh i t 's  Secretary, (Sangh Lok 
Seva % og), ISiolepur House,) 3iahj ah an 
Boad,’ New DeJhi -  110011.

3 , The Chairman/Dijrector General,]
Ordnance Factories Board,! 10-A,' S,K, Bose Marg,<
Molkata -  700001, , , ,  Respondents

o r d e r  (Oral)

ByM,P, Singh,- Vice Ghairroan ..

By fi lin g  this Original Application the applicant has

clained the following main re lie fs ;

“ ( i i )  set asid^the order dated 19 , 3 . 200 4 and 
command the responc^nts to appoint the applicant on to 
the post of Junior l̂ iforks Manager and provide a ll  
conseq\;pntial benefits to the applicant as i f  the 
aforesaid order is never passed.

]fci alternatively

Command the respondents to decide the representation 
of the applicant contained in Annexure A-7 within a 
stipulated time as deemed f i t  by this Hon’b le  TribxmalJ

2, The b rie f facts of the case are Ihat the applicant was 

selected for the post of Junior 'tftorks Manager (Prob.) (Medi.) 

a Groijp-B gazzeted post in  Ordnance Factory, throu^ Union 

Public Service Commission, The applicant was required to 

report fo r duty on 9th September, 2002 at Regional Director, 

Regional Training Institute, Medak, Yaddumailaram, Andira 

But the applicant did not j o i ^ h i s  daty as
)
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required by the responc^nts. The applicant has stated that 

he was i l l  and due to his illn ess  he could not join the 

dul^, In the meantime the respondents have cancelled the 

.o ffe r  of appointment vide their order dated 19th March,'

2004, The applicant has sxabmitted his representation to 

the respondent No. i on 16th August, 2004 (Annexure A-7) ,

The responc^nts have not yet taken any decision on the 

same, Ifence, this Original Application,

3, The learned counsel for the applicant states that he 

w ill be sa tis fied  i f  the respondents are directed to 

consider and <^cide the said r^resentation of the applicant 

in  a time frame manner, Accx>rdingly,' we direct the 

respondents to consider the representation of the applicant 

dated 16th August,- 2004 (Annexure A-.?) and take a <^cision 

by passing a speaking,; detailed and reasoned order within a 

period of three months fron the date of receipt of a copy of 

this order and communicate the decision to the applicant.

The applicant is  also directed to send a copy of this order 

to the respondents immediately.

4, Accordingly,? the Original Application stands disposed 

of at the admission stage i t s e l f .

(Madan Mohan) 
Judiciaik Membe r

(W.F. Singh) 
Vice Chaiiman

fe-
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